253 Bill Introduced

The whole point is that the craze for
gold must go. The craze for gold orpa-
ments must be combated. It is this craze
for gold which has created a lot of problems,
encouraging smuggling and all the infamous
activities connected with the port of Duboi
which have been a source of so much con-
cern and difficulty for our Finance Ministry.
So it must be donc away with,

MR. CHAIRMAN : We will proceed
with this the next day and now take up
non-official business.

14.58 hrs.

~~-ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AMENDMENT) BILL®

(Amendment of sections 2, 4 etc.)
Mo wraem o (Frad zfe)
garafa agiza, § Arowr gaTAg § gera
Faar g e wfaa wixdta fafeear fasra
weqr wiafagw, 1956 ¥ w99 37 a1
fafias &1 T F@ F1 wyufa A sy

MR. CHAIRMAN : The question is :

*‘That leave be granted to introduce
a Bill to amend the All India Institute
of Medical Sciences Act, 1956,

The motion was adopied

- M FrAeew : & fadkgs 4q
F@E |
WEALTH TAX (AMENDMENT); BILL*
(Insertion of mew section 16A4)

SHRI BENI SHANKER SHARMA
(Banka) : Ijbeg to move for leave to
introduce a Bill further to amend the Wealth-
Tax Act, 1957.

MR. CHAIRMAN : The question is :

“That leave be granied to introduce
a Bill further to amend the Wealth-
Tax Act, 1957."

The motion was adopted.

SRAVANA 17, 1891 (SAKA)

Code of Civil 254
Procedure(Amdt.) Bill
SHRI BENI SHANKER SHARMA :
1 introduce the Bill.

14.59 hrs,

“—CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL—Convd,

(Omission of section 878) By Shri M. N,
Reddy ‘

MR. CHAIRMAN : We now proceed
with further consideration of the following
motion moved by Shri M. Narayana Reddy
on the 25th July 1969 ;

“That the Bill furthér to amend the
Code of Civil Procedure, 1908, be
taken into consideration."

He
left

Shri M. N. Reddy may continue.
has taken K minutes. 52 minutes are
for this Bill.

W weArt (arat-afaa) -
gwrafa wZe, ¥ fAgn 340 § waava
g grarA g fR o1 AreEm A
fadas 97 agw aareT Y @7

Jyuzg At dag sz & f& e
gag aq® gAY Fo

SHRI §. M. BANERIJEE (Kanpur) :
He wants to raise a point of order under
rule 340,

15 hrs.

MR. CHAIRMAN : I am not allowing
it. Nothiog will go on record. He must
give proper notice.

SHRI B. P. MANDAL (Madhipura) :
Under rule 340 no nolice is needed. Any
time after the motion has been made a
Member might move that the debate on the
motion be adjourned. So, there is po
question of notice,

W W s B SEE e
#ga1 ag & & o faedl % aaw ww-
a7l # AT AW F gAG F A 7 qwT
it & 6 g9 w52 €Y AT w6 gAUY )
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